activities even in the earlier years for a period of 20-30 days at certain areas of the
Mugaiyur vanchi eri.

4. In addition to that permanent encroachments in the form of two
Bituminous roads and one earthen road are present. They are almost like a
Causeway connecting the habitation on one side and agricultural lands and burial
ground on the other side. Further the adequate facilities like box culvert has been

made for discharging flood water during monsoon period without affecting flow of
water.

5. As per the order of the Hon'ble NGT, the Block Development Officer Lathur
has filed the status of Adikesava Temple on 20.10.21, according to that the temple

situated in poramboke land classified as” Kuttai” which comes under panchayat
Union

6. The Block Development Officer Lathur has stated that Poromboke Kuttai was
encroached by permanent building and temple and the notice has been issued to the

encroachers. 'Subsequently the alternative land has identified in Aatchivilagam village
for encroachers.

7. I further submitted that there is no permanent encroachment present in
the form of buildings in Mugaiyur Vanchi eri and also kuttai located in survey No
258 /1 it is not related to Public Works Department/Water Resources Depatment.

8. It is submitted that I am ready to obey the order of the Hon'ble Tribunal.

Solemnly affirmed and signed before me on this

25 January 2022 at chennai

A » ’-w-"
Basin Division. W.R.0.,
Chennai-99 903,
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